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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL PRINCIPAL
BENCH, NEW DELHE
Original Application No.422 of 2023
Abhishek Shukla $/Q Sri Keshav Prasad Shukla, R/O Villaga Jarar,
PS-Girwan, Tahsil Naraini, District-Banda, Mob. No.-9532178463
reeenmrernnes . Applicant
Yersus '
State of UP & Othery cnnss Respondents

REPLY AFFIDAVIT ON SEHALF OF RESPONDENT NO.22

I, Deepak Singh, son of Shri Rampal Singh, aged abow! 36 years, -
resident of Akbarpur, Banda Road, Bharalkoop, Tehsil Karwi, District
Chitrakoot {UP}, Ihe deponent do hereby sclemnly afiirm and Stale on
oalh as under - l

1. Thal the deponent is the permanent resident of Akbarpur, Banda
Road, Bharatvoop, Tehsl ¥arwi, Distdct Chitrakoat (UP) and
Carrying on the business of minerals in the name and style of
Proprietorship firm Deepak Singh and having a leased area of
mining of 0.55 heclare for an annuai capacity 5600 cubic meters
per year at Gata no, 332, Khand no.3 at village Badokhar Khurd,
Tehsil Narain, District Banda (UP). '

2. Thal by §vay of Ieu'ar pelition dated 12.03,2023 ihe complainant has
complzained aboul ilegal mining blasting and crushing in violation of
anvironmenlal norms in v‘:lléges Badokhar Khurd, Jarar, Chhaneha
Purwa, Raghwa Purwa, Girwan. Pairaha Tehsi! Naraini, District
Banda.

3 That the complainant vide complaint deled 12.03.2023 has also
submitied that six mining leases have been allotled in o hifls in
the arez siuate of village Jarar and five crushers have been
eslablished n Villzge Jarar end Chhaneha Purwa and mining is
being done by resoring to iliegal blasting which has resuited in

- damage !o lhe houses of villagers, the applicant further aiieged thal
the crushers are being operated day and night and the crushers do
not have any bourkiary wall. There Is no sprinkling of water during '
operation thereof. The crushers are causing dust and noise
pollution due to which the residenls are suffering from “Asthma™ -

and other diseases. lllegal blasting has &lso affected olq temple '
. © M/s Desprk ;mgh

Proprictor
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iocated on the hills. llegal mining and blasting are alsq adversely
afiecting the wildlife in the area, The roads lo the above said
villages have been damaged by the over loaded vehicles used for
transportation of excavaled minor minerals,

4. That on the lebier patition of the complainant dated 12.03.2023 this
Hon'ble Tribunal vide order dated 04.08.2023 constituted a joint
committee comprising of representative of Direcior, Geology &
Mining U.P. Pollution Control Board, Lucknow. District Magistrals,
Bandza to verify the factugl position and take appropriate remedial
action and factual and action taken report may be submitted within
one month by email before this Hen'ble Tribunal.

5. Thatl in pursuan! o the order daled 01.08.2023 the above Joint
Commiftee conducted a fact finding survey from 17.08_.2023 10
18.08,2023 and vide report dated 08.09.2023 submilted & Jaint
Reporl with the following Eirndings and recommendations, the
findings and recommendations are being reproduced below:- :

‘21.1) The mining deparmsri can ba asked lo resfict the mining
aclivities in those mines wierein the required minimum distence critena
are nof maefing. if mining is affowed on allotied near vicinity of habitar!,
habitant will be relocaled to ofher specific place with consultation of
nearby villagers/ civil socialy.

21.2} The mining degarimeni ¢an be asiked lo restnict the mining aclivlies
in parl of hilf whers temple is located. If mining is permifled al this piacs,
the tempie and babilant will be relocaled (o other specific place wiih
consullation of agarby vitagers/ civi sociely/pries! of temple.

21.3) The mining depariment can be asked fo reslrict (ha mining activiiies
{hrough blasting in thosa mimes who have nof taken panmission by RGMS
for use Blasting and machanical instrument/machine,

21.4) The mining department can be asked to restnct the pravisior made
for censtuelion the main village road by DMF fund.

21.5} URPGB can be asked lo lake recessary action against the stone
crusher who Fave not operated the dust stippiession sysfem during ihe
operatian of stone crushern,

21.6) The Project proponent can be asked o mainlain the vilage Red

near these mining sites. _zg\m -
M[s Deepak Singh

Proprietar
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21.7) The Projec! proponent can be asked for blasting wif be done in
aliowed lime duralion with gne-inch holes and proper safely arrangement
after obfaining ihe valid permissicn of the DGMS and Deparment of
Mines,

21.8) The Project provonen! of mining lease and sione crusher can be
asked o stictly comply wilh the condifions presoribed i the
Envirenmental Clearance/ consenl/ mining laase aliatment letter and
submil tha status lo the congernsd authorities regulary.”

8. That it is relevant t0 submit harein ihat 2s per the judgment and
order passed by tns Hon'ble Apex Court in Special Leave Petition
(Civil) No.1$628 ~ 19629 of 2009 Deepak Kumar Vs, State of
Haryana and others, the Hon'ble Supreme Gourt has directad for
getting erwironmental clearance in cases of mining of minor mineral

also.

7. That the answering respondenl zfter the grant of lailer of intent has -
provided the respordent autharities with the mining plan and further
pursuant to thereof applied for grant of environmenlai clearance by
the Stale Level Impact Assassment Authority (SEIAA), which was
granled on 15.10.2020 aler compliance of the mandatory provision
for public hearing in which neither the complainant, nor anybody
has complained regarding the allegations as leveled under the
lefter petition filed by ihe complainant dated 12.03.2023. A true
copy of the environmenlal clearance dated 15.10.2020 is being
annexed herewith and marked as Annaxure No. 1to this afﬁdavit.

3. That it is also worthwhile to mention herein thal the answering
respondert has alsc been provided with a approved mining plan as
per the mandatory legal requirement and after which only, the
mining lease ceed dated 2511.2020 has been sxecuted. A true
copy of lease deed dated 25.11.2020 is being annexed herewith
and marked as Annexure No, 2 to this affidavit,

B, That it is worthwhile 1o mention herein that as per the fact finding
reporl dated 08092023 submitled by Joint commillee in
compliance of direclion issued by this Hon'ble Tribunal vide order
dated 01.08.2023 no human habilation as weli as any religious

place is siuated near the ieased area of the answering responde -
- A HE
M[s Deepak Singh

Propricte”
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That it is worthwhile o mentran herein that as per lhe fact finding

report dated 08.08.2023 submilted by Joinl committee in

compliance of direction issued by this Hon'ble Court Hon'dble
Tribunal vide order dated 01.08.2023 no stone pieces were found in
agricullural ﬁeld and hurman hebitant and ne wildlife was found near
ihe leased area of Lhe answering respondent, '

That the answering respondent has also having a consolidated

sonsent lo Operate and Authorisation herainaftar referred to as the
CAA (Consclideted Consenl & Authorisation) (Fresh) under

Seclion-25 of the Water {Prevention & Control of Pollulion) Act, -

1874 and under Section-21 of the Air (Prevention & Control of
Poliution) Act, 1981. A frue copy of cansolidated consent is being
annexed herawith and marked as Annexure No. 3 {o this affidavit,

That the answering respondent is also having a Diractor General of
Mines and Salely permission dated 23.10.2023, wherein il is also
worthwhile lo mention here that the applicant is not using blasting
with deep hole biasting of 4 inch holes and further no heavy earth
moving machinery (HEMM) 15 being used for mining operations thl
date inasmuch as lhe mining operafion of the answering
resporddent is yel o start. A trug copy of the DGMS Permissicn
dated 23.10.2023 is being fled herewith and marked as Annexuws
No. 4 this afiidavit. '

That the answering responcient will be excavating the mineral in
accordance with the lerms and condition of the E.C and
consolidated consent under Seclion-25 of the water {Prevention &
Control of Pollulion) Act 1974 and 8eclion-21 of the Air (Pravantion
& central of Pollution) Act 1981,

That the answering respon_dent has been granted Lthe mining lease
deed dated 25.11.2020 for a pericd of 10 years under Chapter 1V of
the U.P. Miner Mineral Goncession Rules, 2021. The answering
respondent s complying all the legal mandatory requirements
under the present applicable rule e Ullar Pradesh Minor Mireral
Concession Rules, 2021. '

That the committee inleracted with the applican! & villagers and

also visited the point of congems rose in the application. Il wa]%g'

-\ U

Ml Dee;pak Smgh

propriett”
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observed by ihe committee during the site visit, details are given as
below :-

“7.1} The main habitation of viflage-Jarar is silusied 135 meters
away from the neares! allolted lease mining on hill of villag ewjerar,
- but some houses are made near e siotled Jease M/s Safoar AN
&/ lLate Shn’ Farzarnd A!Ji, Gala Ma.-2450, Khanda No.-03, at
Villege-Jarar. Temple is sifuated 235 melers away from the
_ailotled lease mining an olher part of hill of village-Jarar.

7.2} The main habitation of vilfage-Girwan is situaled 175 meters

_ away from the ailotled lease Bundelthand Rocks, Gata No.-1876,
(Knand No.0d, Vilage-girvan), 36 melers away from the afotted
tease (Sangram Singh, Gatz No, 1876, Khand No. 01, Vill-Glrwan),
139 melers away from the afloflsd lease (Bejrang Road Lines,
Gata No-7876, Khand No-03, Vilage-Girvan) and 90 melers
away from the aliolied lease (Bajrang Road Lines, Gala No.-1876,
Khond No.-04, Villzge-ginvan) on kil of village-Girwar: but some
houses are made near the sliofled lease M/s Sangram Singh,
Gata No.-1876, Khand Mo.-01, Vill. Girwan, Bajrang Road Lines,
Gata No.-1876. Khand No.-03, Viiage-Girnvan. Temple s sivaled
70 melers away from tha sliotied lease (Bundetithand Rocksa,
Gala No.-1876, Khand No,-09, Viliage-Girwan).

Temple is situated 53 malers awey from the aliolled lease mining
{M/s  Sangram  Singh, Bala No-1876, Khand No.-01,
VillaneGirwan) on sther pat of bill of village-Ginwan. It is reporied
by Miine Qfficer, Banda tha! mining iease of M/ Sangram Singh,
Geta No.-1876. Khand Ne.-01, VinGirwan, Gata is allofted on
same-hil panl where lemple is made but mining is not ir eperafion.

7.3) Goushala is siiuated 100 meters away from the aliofled isase
mining area n Hifi of village-Girwan.

7.4) The main hohitation of village-Badokhar Khurd (Patarahs) Is
Situated 75 melers away Irom lhe neares! aflotled legse mining of
hill of vilage-Badakbar Khurd {Pataraha), Temple s situated 100
maters away from afloled lease mining Kuwar Vinod Raja, Gata
No.-332. Khand No.-01. Vil Badokhar Khurd on hill of viflage
Bedokhbear Khurd.

7.5) It was informed by the villagers fv commiliee member dun‘ﬁg
the visit hat blasiing work In lease area is dore in any e with 4
inches holes by lessee and stone pieces are FaﬂP{ an his h

uba
MI:EWP“S o

'Proﬂ!fw“'
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and effecled the animel and human baing. But if was informed by
fease holdars lhat blasling 's done in alfowed fime duration
beiwean 2.0 M to 3.0 P\ with cne-inch holes and proper safety.

7.68) Crack in home could aol been shtwn by epplicant fo
commillee membsars.

7.7) During the commiltee visil, slone pieces were nof found in
' agricullure field and habitant area. The possibilty of vibrations due

the blasting at nearby housas of vilagars ard faliing the sfone -

pieces ih nearby agriculture field and habitan! area during blasiing

canno! be rufed ouf. -

7.8} During lfre commiltee Wi, village Road was nol found in
good condilion due lo movemant of heavy vehicles.

7.9) Wiid animal was no! appessd on hilfease area duing
commitles visit, ’

7.10) The Agrcuiural lands are sumounded by most of these
mining Jezse areas and the mming'acﬂviz‘r'es in such close vicinily
can affect the crop yield in thase areas. Simflady, the bouider
stonas can be (hrown into the crop duning the blzsiing opemtions
for mining.

7.17) 05 stone crushers were idenliffed in viltage-Jarar (Chhaneha
Punwa, Raghwapuinya), oul of 5 stona crushers 4 slong cmshérs
were found in operalion and one stone crusher was found under

consiruction.”

Thal it is also relevant to submit harain thal a fact finding report has
also been submitted by the Directer General of Mines and Safely
{DGMS) in compliance of the order datec 03.10.2023 passed by
this Hon'ble Tribunal, wherein the following provisions have been
enumerated for conducting blasting in mines under the MMR,
1861:-

Provisions reguirlng permissions of DGUS for canducting
blasting in milnes:

Permissions for conducting bfasting in mines are requirad fo be
obtained from DGMS under ihe MMR 1961 in the following special
circumstances:
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{)  Parmission for conducting deep hole diasting (blasting with holes
more than 3 m in depth), es required under Reguiation 106(2)5)
of the MMR 1961; ’

i) Permission for using explosives in non-carridge form or for using
more han one type of explesives {other thar fuse or delenatos} in
the szme hofe (for oxample asa of ANFO, SMS, SME along with
cas! boostsr), as required under Regulation 135(1) and 162{5) of
the MMR 1864 end

{i#)  Permission for blasling wilhin danger zons of 360 m from any
permanent  building or sfructure of permaren! nature, rnot
belonping o the owner of the ming, by .using more than 2 kg of
aggregale maximium explosive charge i all holes fred at one iime
or mare than 2 kg of maximum explosive chams in sach hole
where blasling /s done with deiay defanalors or olfier means and
thal there Is a dsiay of al least haif @ second befween sutccessive
shols fired, as required under Reguiation 164(18) of the MR
1961;

For blasting in mine undar circumsiances olfhier than the 2bove, no
permission is required to be oblajined from DGMS under the IMMR
1961 and the blesting may be carded cul in the mine Dy observing:
Ihe precautions as prescribed under the provisions of Regulations
153-170 and other provisions of the MMR 1961, "

In response lo the above legal mandate. the answering
respondem' will_not be using any of the blasting techniques as
mentioned in the sub-para i, i & i without there being any prior
permission by the Direclor General of Mines and Safety {DGMS)
and furtner answerirg respondent will only be using 1 inch hole
blasting since the grant of DGMS permission dated 23.10.2023,
which is permissible and bsfore the grant of DGMS permission
dated 23.10.2023, lhe answering' respondent was using manual
hand hroking techinique for mining operatians.

That il is also worlthwhile {o mention here that the answering
- respondent will neither be using heavy earth moving machines
{HEMM), without deep hole blasling; nor using heavy earth rnov‘n.'lg
machines {HEMM) with deep hole bklasting without prior permission

of Director General of Mines and Safely (DGMS).

M|s pecpik Singh
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18. Thal the answering respendent further undertakes that the
answering respondent will only use heavy earth moving machines
(HEMM) as and when the permission of the same is apphed ard
granted by Director Generzl of Mines and Safaty (DGMS}

19. That it is further relevanl to submii harein that the U.P. Pollution
Control Board nas alse submitied ins response in compliance of the
order dated 10.05.2023 o which the answering respandant submits
that the answering respondenl has been issued CTO issued by
UPPGCEB and Is always adnered to following the rules and
regulations as required by UPPCB,

20, That the answering respondent is 'complying with all the legal
mandates and requirements as provided under the UP, Miner
Minerals Concession Rules, 2021.

21. Tnal the answering respondent is ready lo undertake any
suggestion or remedial steps as and when suggested by this
Hon'tle Tribunal or ihe Director General of Mines and Safety or the
U.P. Poliution Gontrol Board or the respondents State authoriy.

VERIFICATION:

I, the above named deponant do verify that the content of my above
affidavit are lrue to the best of knowledge and belief and there is nothing

concealed therelrom,

Verified at Banda on this q' " day of February, 2024,

Deponent

—\tm Ql@

M/s Deepak Singh

(pe{:mnnﬂm \\%







1149

|

Reistyred
. State Level Environment Impact Assessment Authority, Uttar Pradesh

i

Directorate of Epvironment, UF
Yiseet K-, Gozmti Swgze, Lecknase - 126 010
Fhane :31-572- L0 S, P 5151100 543

E-mull s doesplbodnibonem
Webite : wwcazap.toth
Te,
. Shirl Drepak Singh,
Axbamur Banda Read,
Bharaiknop, Tehek Karvl,
DIstrat - Chltrafoat, UP- 230129
Aot Bon LS. L. /Paryafsish A S0455075/2020 pate: 5 - Ociokes, 2030

Sub:  Eavironmental Clanrance far Granhe (KRanda, Girtl & Boutders a1 Gate Noo332 (rand Ko.- 03), Yillage-
‘Badokhar Xhard, Tehsids Nanlnl, Biiridd- $zada, U.P.
Onar Sir,

Please refer 1o your applicason/iettor Sated 020542009, 20-09-2049, 47-09-2020, 26-89-3020 L 05-10-202¢
Jtdiesied 10 the Secrelary, SEAL, Direciarale of Entitanniant, U.R.. Lucknew on the wbject as above. The State Leval
Exper Appralial Commyitiee conttkaed the matrer in its @ aelings held on dated 6512010 and SEIAA raaling 14-10-
2020. ,

A presenmtion wis made by the project dong with thelr contalRIRt M/t PRRAMARSH {Sordeing Envizorment, drd

Develpiment), The propenent, throygh the dorumants submilted and the sesealailon roxde Infermed the commitiaa

thal
Y. The enviranmental chararca It tought for Granke (Khands, Gitd & Baulder) 31 Gata Ha+332 [Khead Ne.- 03],

Vitlape- Badokhar Khurd, Tehsh Hasalnd, Dlgtrict- Banda, UF. -

7. The serms of raferanes in the metier were lssund by SEIAS, U.P, vide fekter n. 414/Prye/SEAL/E028/2019,

dates: 277 November, 2018,
3. ¥he publlc herring was organited o 62" July, 2020. Fina! £IA regart submitied by Lhe project proponenk ea
17 sepiomber, 2020
4, Sallen) fealures of the proiec ag lubeetied by (he projest pepLRnEnt:
. | Onling Eroseﬁl He, SASUTTRAINEE5654/7018
2. | Fie No, afloires by SELLA, WP 5846 B 5028
3. | Name of Proponent Shrl i Singh Sfo S Ram Fat Singh
%, | Eull corceapondmte adtress of gropanent and | Hjo- Akbarper Bandla Road, Bhursikacy, Teh.. Xarwl,
moblenes. Putrice-Chitrakeot, U.P
5§ NemnefPepject Branits hands. 510 & Bouddor) Micne Projed
5. | Projoc focenon (Mot Khasra fGata N 0.) Gain No.- 332 [hand Na- 03]
7. | Name of ¥iige Exdecharthud
4. | Tehsil Naraln
5 | Diswiez flanda
19, | Name of Minor Mmern) Granite [hands, GHul Boulder)
11, | Sancticned Leass Asan (in Ha.) 0.56h2. j
32, | dgwds Min rrrl within [ease ared 168.6-rrRL- 147.0 mAL
1%, | Par Codrdinatelive:1fiod by DAD) Pilars, tahvda (M) Tergtvds (5)
A 25 19' 4445 80 2 36.76"
8 15 39" 43 500 B0 22'32.61°
L 18 35" 43aT B0 2 ILET
D 25 19 45,71 B0 22 35,37
14. | Tolal Grologlzl Relbryes 355428 m’
35. | Tatai tAmaahie Ars2rvis 45,752 m"
16, | Teta! Prepored Predyztion lin fve vaur 28000 m’ :
17. | Proppaed ProdusmicaJ year - Yenr Praruction i
AT 5,600 M !
;-;r—j'l v .- S,SM m‘l 1
§ I e el 3500
i oy .A[;._;n"; '.ﬂw-"'"_j tef! 5 500
: VEV T E M SAC0 m"
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Lt Tov Graphtn chppgs QL& Bo kb $LCIEY N -39 (igyan)Jes,- 3% Yalagse Ba dolbye Whanrd Tybutic Bavipb Dl eFGt:
ards,
P Tanl I 26000 il i

10 Years {liam the execution of ey desd]

18, | sinctianed Peded of pMing lexse -

13, | Predyetion of minefday _ 1 1067 ny avesazei
20. T Waibod of Mining ) Opangast Spml-Mazhynied
21, yo.ul working days 300 davs
02, | Working hawrifday B Koy lay
23 ¢ Ho.Of workens 26 jovarage)
75, | Mg Of wehide movement {day 2 Invedage)
25, | Type ol land Gowt fevense Lond
26, | Ullmaie Degih of Minfas i meter [eeiagr) N
22, | Neaset melalled sbad S gite 0,25 km
28, | Wites Requirement PURPCSE REQUIREMENT {KLD}
Diinking & Others : 030
+ | Suppretsion of duks 1,58
[ Phantsien [XE)
Others( I aew] - m— !
Toral 1.5 t
0. | Mamee ol G0 Acoredited Canzultant with QT | kefe Piramarin [Seraidng Emvirpamant and
and perind of vaileiy Darvelapaent), Lucinow, U.P,

QrsNABELEIRAREL/RADLZD, Valtduy 01705/2821

30 { Any idgatlen perding akingt the plajoc o¢ No
1aed in any coprt

31. | Decails of 590 m Quster Map & curtificate Letter Sanciioned from DMD, Bandy vide tangr Ne,
Veriflad by Mining Officaz 1017/%hani}:30, Banda, Datad 157 juae, 079

32, | Doteil &M teaze Areain approved 052 Corcecton Leiter Sanctiznad from OME, Barda vido
Lexier o X574 Khan[<30. Banda, Dated 23% August,
Jols
pagetiv- 01 Ska.-7

33. | Froposed CLA cost 1.28 Lakh

id, | Mopesad EMP oot 10.63 Lakh

L35, ) Lengts and breadth of Havl Reke, Longrhe 025 Km, Widih-mors than G0 m ]
.36 | No of Trees 1o be Pianted 71

5. The mining weuld tie rastiieted 1o unsatureted rene only sbava e phieatic water Lible and wﬂt not intesvect
the guund wates Lakle atany polns of time.

6. This projeet decs al aitmact any of thu goncral conditions applicsle on minfig prefects speciliod in $I4
Narilic shon 15/09/7005. .

7. Fha mining eperzbon wit sol be carflod ovs in 2afery 2000 of any britdge or pmbanXkment or | seo-Tragife wae
suth ps habitat 21 3 py wild fsunas,

F. Thaee s no Xipatinn pendiag ln sey eoun regysdng this prefec.

0, Vhe project proposal Tells under category-2{e) ot ELA Mot leation, 2064 {os amanded].

Based on the rezommencatlany of the State Lavei Expart Appeaisel Commiitar meeting beld ot 05-10-2G20 ¢ the

ibave $3id projacs, the Stale Eevel Emvircoment IRipke? ASSeriment Authenty mesdngs :h-elaf en datad 14-10-2020 hai
cecided 1o gfam tha Environmental Clezrzace 1o the Biie projest for colieston ot 5500 m" JAnno Is pramosd e
atos 0,56 ha wbjes to pHucive Implomentation of 1he foliouwnng Generat Condillans :nd saeciic vonditions:

Bonerzl eenditen;

s

k]

EN

Thix envirenmental ciearanen it Subjaet 1o alalmeny of mining lease in favour of projecs pruposeid By Districz
Arinisirahonf hinrg Dagarutunt
Ferest dearance shail B2 1aban by the proponent a4 Ascessary urdae bav,
Any addition of Wie mining des. chdage of Xnawa ndmiers, crhanceoent of copacity, change in minmg
1ecknz(egy, madernization and scape of working shall sgain voquired prioe Trvironm enlal J2Araree a5 per €A
notibzalen, 1006

lio charge i the calendar plar induring ercavation, quanturm of mueral and wmnlwil be made.

haleg wih be garred ouL a3 per the apgriesd mining plaa: In case of aay violalion of rining plan, U
Emmilranmantal Qearance given by SEIAA will stand cancallod.
Four amblopt 3ir gualiy montioeing statinas shall be Hu!:mgcf-ln Ihe cora +ong a5 well 33 i tho huller zonp
far ASPRY, 5P, 50, MG, menilarlng. Location al i dratiens s]rnuld B2 decided brsad o ihe meteoroingipal
Uaty, lepographloal festures diud v rfmnmemwy -"‘aﬂ!w:niosm!h' séml‘l-:e targels and frequensy of mantteting
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facde LY,

by ALY

13

should Be-ynaeoskan in consullaton with the Stals Pollition Contes -Hased . fe mopiterad L2ty foe witetla
palutante shall be rege ity up Toaded on the eomoany’s wihitte snd also dlapliyed ot wedille,

Dazs on ambiznt air quality (RPN, SPM, S0, RDL] $hould be reguiadly submd fved W U Reponal ofllcy, MoEF,
Gol, Lucknovrand the Stz Polerion Conircl Basrd /{eatral Patislicn Sontrol Board anee In tix months.,
Ambieal alr quality at the boundwy of the mine premlsa-s shill conhiem to the ndmms prescribed In MpTF
nonfcation no, GEARISLE) ¢k 16,11.98.

Foghive dusz.emilons flom ail e soyress shall be corwroled redulnily. WHelspmw-'amnsamemm
haw] reads, ineding and unfoaring ard 3t vanFier point gnall be providad and ..rnwﬂvmm:iln:ﬂ

Measures ‘shall ‘de miet for control ¢f nolse lovels bekrw 35 dDA In the work ‘Enwirbnment Warkers
~engaged in operations of HEMMY, <ic si-a|| be pronided wlth £3r phugs / malfs znd heailh remd, of the vrarkir
- sl b mainialned.

!nduslml wa:lemter nttshnp and wmwmu Irem 1he ming) shosld be' ptm m!leded. rreated s023 Lo

eghlofmig'the Qandliipiescribed GndR GSN 122 I7f doled 15th May, 3593 .3 AL’ Teeeriber, 1983 cc s

miandyd from fim ,lotimn-ﬂﬂ #nmwmnhtﬂmﬂiedbﬂuwdhﬂquﬁ 4&:.hnggmumt!-. .
Bibnned »:iﬂm; e s hiol T, Do il pristectbes fqtblnmww:s!nwmﬂ: wid tH47 shat
-aTIobg-mgmzdtqualnmmwdluhlmmﬁnn'n-sa.ewandhelllhilspe'.",l- B

Snpcli Thediores shall be adopied 1& provemt thee neasby smcemens o) Ehe tmpact of mining

a“".l\di.le K

14, - -The ireniparatisn of the matarials shalk e imited to day havre o only. B Ll

15,

2.

2%

2

. l:.'rrh At
- + o

+*|aw’ unidés th peisiong “af Forest {cens e abCTTAL; mnpna'nmthnrnmojwi‘hﬂ T

c gmﬁ'm:i'w i Ex i
*allierlyn fralid walte of egolty unr’ d 5o

Proviilon shall 6§ mide for the houiing!ibe Ribdiress within-the sl with :Ilnmmrvml’mmnmand
Frglittes sich as fuel for cooking, mobde Ipdets, sate.drinking wates, madk! amth’ ‘are, sktheew. ihe
Holsiag may b in [he faem of temporary struztuns ta b rmovad dftes the wmpluﬁun-nl‘-thzmmt .
A sepirate Enviresoneatal- Manogameat- Lol with ayliabie Sualfed persqnnel ibad he m—np unEq the tunu'u'n
.of :Egmur Eanliw,wbumlh:mrtmwln e deolum ﬁlrunluuon. B
»The ?ln;m P.loparlml thill infoe 12 L qu]unﬂ Omu, MoeF, Bol, Lutknow o Spte Pmiuﬂm Coﬁlrur
-~ Board l&garmn:‘ﬁnle of ﬁ'nannal clotes21 20 foal' upprwnl ur lil& poojest Irnlu: :aﬂ- tlt aumnﬁtlﬁ am{the
dits n!{lz}tﬂ!‘tmd :Ewnlmmt wotk

2 - = Thpfunds ereharked Io uremimnmmhl pralectlon’ rressores whall be kepcin mparam umunt mdnn&not

ke ammq Tor $Eer FrposR: Yagr wise- up:ndlﬁun 5\3]1 he Tnamd m ihr MnEF. c} _"&uc:imw IedSke

- Paliuti Cantre) B A
The Hemna! Oﬂ‘:c, hAOEF, Gol, Luckncw -2nd Stacs Pulluum Contol Bozrd shall mm’:tnr corfigliznce d the
Hllluralcd condilont, A r.nrnnln el a documoms Tncuding- Epvirenment l-rpuc‘r: Asizssment Regllrt
Enulromnenta] Maasgenest Flan, Pubite haarng sad other documenls Infermalion shoutd bt given Lo Raglonal
Difice of the MoEF, Got, Lutknbw 2 State Pallu Hon Cantrol Bpsnd aﬂ'ﬂ

A copy of \he envirsrmenlal dearance shall ke submitted by the'Brject Proponent-to” .hz Head: of the: anl
Bodits, Panchavat and Municpar bodies 7 appicable in 1he master, -

Tha Teojrct Progromest shall agvertles 51 faant I oo Ineal neseminers Mdﬂlvﬂ‘tﬂ-ﬂ!ﬂ. one of witch shall
be in the vermaeular fanguage of tha lecafty concerned, whhin 7 days of the drwe qr “th (learancy. baadut
Infonning that the projact hic bean murﬂed exvironmants! elearunes and & ooy ot u'n: dumn:&r lotier it
ilu'lihlq‘v.ul_h b S1z1 Leved B i It assess fnant Authoiity [SELAA].
Thee, Friject; Pmpnnenl g 10 submit’ ha! r vmrlv com;.-ram-:epon of Uz Juputmd ftlor |, cvrosmeinat
cleatinke, 16 and; condlions In hard a6 solt coty 16 the SHALUF- on LR At 15 Decembér of

ubm!.ulun or f'als:ﬂabﬁfusd r.l'a'll :mﬂ h,:!ur,u nf rmpph- mﬁ:'mv“if'xﬁemdlm
aiy= &4t in il ur-mu él:mn:e il amu adlm e i ure “ptavialen ol
N lFen*cc'Jnn)Ji. 193“ A 3 '

:m:i'h'campa-ed e
m Wolltl pmpqmm :h:ll chialn 'hz.- lnte.ﬂ de:rnncp.:nd pgrmlulon nh:erﬂral :-nﬁ Sﬁmﬁ‘-"ﬂ :
r-inu 4
Thc min1n@|em hﬂdus-.sh:ll akor eesilng’ mlrun; ﬂiimﬂtn Lundsmku rz-smﬂpe *t\-'ﬁ'ﬁnlna
.wl'ﬂch may- raye Dean SEsurbied d-to; ﬂn!ﬁ’ﬁlmm s ahd, ""5_ ind
v grnmb! Jnﬁdur.ﬂwﬂum IR __, - - :
jyiine d i p ot piofest I :Ilua'ud En'woﬂﬂed ma;oﬂ‘ ok
sifacton ts Aot aNoiked R iemanten)

- use L
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LY Al Uirg Brme of ogdrItan, prejct proporont wifl l:urn.;iv with 30.5pe. gireelines. (sum& b’r Govd rmest-ol
Ingedsiate Govl Jiisina .-dmlmmﬂan reialed ta Could-18.- .

6. Thiz enwlienmomal cledranee ops oL OYgald o vmh, oy ot of applicant on the wnpuwnﬂh"mlv‘rlv B

7. This ervironmentd drarence shall be sulject- to wald fease In lrvecr of preject: praponent for :t-apmpolcd
mining propasah. tn case, the projeni proponest doas not have 3 valid lease, this envtignmentsl dearance sl
sitpriilcaliy becomenul andvold.

8. Thefndronmentaldegrrage wikbe cotepminug with the minkg e pennd]mnm Plan

0 Explusm cypnnot ba tored on ke slip.

I A comprehensive ELA incloding eridng areas within 15 EM. 1o assoas Ionpact of the mmlrc achvity onthe
suripundig krea shall beyndarmakien and ropon subsrilted 1o this Autherity withiy ndyean . . .

18, Hobus phushal be simultaneoudly wc'ml Le. befeymth et is exbausted| mfmﬁmaﬂ on worl:mmphmﬂ. "
mireral beatiag oren shall be waiked,

1. Al axhausting B T mIne- ;ac and; befope. masting mining cperations.h’ tie, n\!hwpib q_&qla:m}lion
plaisazios worh In the mhaueted: P, shall. by cimKeted so:es i eniure RN md.‘.mnh‘aa, fibeat cover. wd
vegetatign dré visible duting tivr fit yoar of mlsig pperatians in- the nexy it -Yhis mﬁ:wwﬂf(ollnw Uil the
lagl pitis ekhauried. Acrauate rehakiitation of mined oit shall be canplored belote any new ¢00 beadrgarea ks
wrked lor crpansion,

13,  Aceguate buHer zone shak be maintinad between to comecutive miners bearing depsits,

14,  SprfRking of warer on haul couds.te control dost wii-be ensored by th profdt pIOpATINL

15.  Green beh developmane shall be caicid out considering £PCB guidelines inchuding selectlon of plant spedes ind
In consuhokion wigh the Jocal OFD i Agrieuliure Departnent. Kebs aad rhrubs shal.alio IO 3 part of
alfnresiavon pmmmmehesluu v plsntarion The company shal |svebke |ecal peaple for nlnr.uﬂnn
programene. Detalls of year wie afforesiallon propraming Induding rehatilimdon of miaed gyt ared sholl be
submitied to 18 Righona) Oflee, MuEFLCC, Gol, Licknowevery yrat.

6. Blaw vikbradens study chall be. ceagimed and 3 cheorvation reper :ubminud o lh- l\nﬂlvnll offfex,
MGESCE, Gal;Lcinaw and UPPED wishif sis months. Thit mpummu m ln:ll.:fp mn,mql o me!m o

' h'allm[ axenthated Impdct 63 nnrbr hwmnnd :erl:izl tare) fieldn .

15 Conhobcd hl.'l.ibng Lo hinfqui s with: ugﬂnllll.'blulgm ahall bt a dlqlud..‘.lhe !Ilmf m_sﬂnl-j-
dw tine oy

. 8. Acproprizte u'rlngung-:: for shdm and erinking watsy Bt the mlnlru- workers hu [~ bt ;nsun.-d nuhe mialrg

e

9. Mamerynee o wiage, seads usedfer yntporlvan of miablE e Yo be,.dom by the company
regulasly 3¥iks e mpnses. The raads shak be Watk fesped, '

M. Raln walo harvestag shall b undertgken- fo, eecharge <he pound water sourey.

1. St of Implemontaticn ihal be submilted o the Regdont Difice, MOEFLLE, Gel, !.u-:blw and Uh
Politmion Conool Board wivain sy mpntheand therealter every yoar from the next 208agwont yois

2. Sell environmones! audit shafi bo :nn:iucin'! arnually. Evety three vesrs third perty 2nviceemantal audit shall be
carries oUl, .

3. theawes for pievenion and conlrol ol soll atosies and merageqent of st shall e '-'nl!u‘talmn- -Protection of
dump; agafnal $1pslan Khall ba a3 out- umh pEo- texile maning 07 olim uﬂ ab! am’atmb anc hick
plantovians of, aa.[vo er and sheubs shait he carrded o 3 ihe dw.-mp Hupwbumy sﬁi}!'ﬁé pmwmd LY
revalping u.-:ll:, '

26, Trenthgs [ garand drains shall e wnpncrc-d' at fecr <l dumps and mtb-ﬂlﬂ‘&‘:‘ﬂmﬂ!ﬂ -3k regidar
Intewvals xo Brrest wilt froh being corlgd e waler bodvei. Adequate ndmbkeof Creek Qs angd ﬁllllvl’lﬂas
shall be sanstrusied serass uammi!peremlﬂ nallahis, [f my Mlasiing ﬂsmuth themr arewhd slluwrzslw o
sMing at regular intervals shafi be carrled ede,

. Gardand dezin of aoarboclate. st gracidnl and:lbagih shill be construeted for; bplh,mlr.g ;lb.mi l‘ur wasip
durp -aod semp Gapdcty Ral b designed kesplag SOH Solutyinatgin-oer and abos -iitullv;(ﬂ:dden saiifal}

" |baseZ on S years dutshand madmum Juchirge: Tn the arce- adjeining -the mine Aia. Sump.capidﬁt;h:ﬂ alio

prevido adeguake retdntion oarlod le silow premer setlfing’ of 7H1-matenl: Sedimontavan. gits ‘halt be
conneucted a4 the comars of xh-u Btland dr!nk ard de- silled at regaiar it ervalk. .

%, Giownd and sirlace, water, { any tn and near thocore- e (Wtkin 5.0 km ot lhedease). -h3¥bo regufarly,
mnnilered” lu can'ammlma and cinplmann due 1nmidng a::iuiw and, retnnls ,m:lma'ned. 1ﬁ& mnrltnnm

_data: ;}n& e, iu'bmltled o Wiz ﬁc;mml ;" & B ! nl

lkgul'ﬂl'{ T-u(lhl:r,momm.'lm aslir, |halltie loca ﬂ*’ﬁe
muunsw.ml shailba'n': [ 'lcmdsma-nﬁ_'m

d oy
Y od mmr I AT
2. 2 ifgn Hl! be conlvaledledeld .dﬂﬂ'ﬂﬂv, mﬁifﬁﬁnﬂgﬁ 'lIcr.'s R
' s schoa i i b M“@?@m
g sl dt CE Gl ¢ ficknd
Pdlmhnhntrnlﬂuid regulady. oL “-‘% T ?
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- Bageling dato foe smidenl e quallty shall ke genersted and meitdingd and RSBV leved in amblent alr in che
nestr human ebirsznivieges) shall e bemonitored alosg with other paremeters. ’
Corporane Environsaiontal Regponstbity (CER} ¥hall &2 by the project propanent ad 1he derils al the variaus
hoads af wxpenditure 1o bo tubmizted 35 per Ihe gHdalnes orevided In tha-npcent TER votficatien Ko, 22»
E57201 745,01 cated D1/0S/2618, Work 12 be meecvicd with Installatlen of fva hand gumps for drinddng waler,
salar Fght in willuges of srrects, construsiion of Two rumbers of lodols ot the peimary sehmelwith name displayzd
ard address sad dealls of benetcary and 3m prachan slong with phone rumber, phowegraph should be
submitted te [Hrogiorate a5 w b 08 1o the District magfslrals / Chicl Devaiopment offxecs .
Transpoitatlon ¢f minerals shail be dene by savering the frucks with tarpauiin er ather suifabie mechanlm 19
that ro spillage ol mineralfdust ahes place.

Qreuparienal hoalth and salety measures for the warkers Incuding WHeileation of wark related health harards, '

traliing o mafain'eradication, HIY, snd héalihefens on xgozure 1o mineryd dulee shil! bw carret wol
Périodic monbring for expordre 1o eespireble mineral dust ‘on the workers wialt be conducted rod records
malntained Includ)fig healih retards of thewarkers, Awarearss progriming {ar weikers on meace of mining o0
-thelr-ReAlth ang giecacliontry measures HkE use of personai enelseaenle st shall be corried out petictieally,
Review of impast of verlpus heaith mEatIres shill be condycted lolawed by Tallow wre et 5o wherseer required,
The ‘project stesonent wil easure for prevlding smplsymant 10 foz3l grople as ser reapliement. nbtesssry
FIoteiion pioaaufes around che mine plt At warte dump imd gartand delp avound the mikiy gt and wase
dumip.
Ton ol 7 soild waste that ba slsched gropesly with peoper sigpe and adequat safoguards and shatl be utfized
Tor krcsiliing poheraver applicable] Jor zedamallh and.rehablinainn of mined sy arew, Tep soit-shall be
saparalely Stacknd forutiimties iater for reddmadion aid shall nl. be seacked along vrlh over brrden.
Cpr burdn (OByshal bewtacked 21 Eamarkea dump Steis} enly and shail not e keptaniive for long pefod.
e, msximum helghit of the-dumy shall nar exsaed 20 m, gach fage. skl prefpakiy be of madmum 10 A-ard
“wégrall gope-of s dump siwil.sipt exceed 9% The OB dump shal-be Bickflled, the QG dumps shai(ke
st alli vERRIZIG wih yuitablc ricthvg kpédcius te piovent rcslon and surficn rud ol . b
“adoih iy ang menag ement of feabifitied -artas shall coatiru s uotl the vegelation becames salf suslaifing.
“Campiiance stitug .shall: be tsubmitied.to' tha “Riglinal Cffey, MLy of Enviigainont & Foridls, ol
Lwthrine and L., Pellution Conirsd Spard on temaablgbagis: *.7 N T
Sopen] tho minlg berkh and ultmate pitlimivdlatl biac per. thom) nbig scheme ippedied By indfan Pureutial
Miner . [ U e
Permisslan fsr abstractio of Groung water weali be wken from Cemeal Greund Water Bosrd. Regular mcn!!:uﬁ:i:

of graund ard susfuze whrer scorces oy level and qualicy ghatt beamad rut by etablihing i‘_n&lw&qprﬂ;

" axlsting wolts and construting  new pl

piometers - dusing- the mining epetaton Thi'monitorng skl
carrted cut four Emes (n A yex 1,8, Ers-manioca {Apnl-ay), monsoen TAgaus), p@sl‘-mgwn (Hb:.'-qil,bé:

* winter {lanumcy) and the data thes cofieced shatl be regulory vt fa MaEEEDCT [Cititll'Grounn i Waber .
Aythordty and Reglonal Director, Coatal Ground \Water Board, st - .- ': ’
The “woste waltr: fioen, the miee shafi be treafed™ o cenfom ‘T tha préctilied atandjrdf- bi e

s

dischazging Ip, 1o ¥he watuval-stream,  The gischarged water ko the Talling: Daim,T IEAng il berezﬁhdv
. ratniinéied. and regdet. submhiel 10 dhe Peghoal Offfcs; Minlstry of Shvicanment & Foristy, Got, LuRknaw,
Caniral Follinion. Conyral Board and oé State flelubian Contrdl Baard, ;

i i A T S S R Y L Y

" vydrogrotoplcal tady: ol thy ared sl ‘b Fodiewt, by IS peglict preponent agally. In case-advatse:

ity A8, ptseryed mising. shall :be <ctoppied -and: rewmed ony Soher

wligapng stops 1¢ coataln wmy ddyernéimpct o ground waturh mpkimensed.

b 3 S

4D, = Wehbodlic emizsions thalibe kopl-uedny. control and tegafary menilored. Vehkdes ined, for Uaniportation of

o4l
LA

minerals 2Rd oieis aball have valid penslwions s presaibed under cortral Morx Welldde Rulms, 198%
and Is' sfendeenis: The vehicles irarsponing minersis shall be cavered wilhy 3 vérgacln’or ether switabic
anclosures 55 Ahgk 1 dist parséles  fine mariers esapo.during the eourie of transpoltalien. No ewrierding o
* mRdral Jor 1RAEpermaLien shall be rommitiad; The trveis Irinsparting minerals thalf narpass thiough wikd life
- FnGiuary, Hany btho sudfy e, s A
Py permisklen frpm the Competent Autherity 1hall be caz!ned for axtragipn of grovmdswaten ey ..« |
o Beal mt closuird Al along with
pvlteamet & RarestyGol,:Lucknow ons LLF, Foffistion Conteol Boart. 5 vears I aca
£k BT e

oy, fomi s plond e Aoy, f wtng DN y e evee dgyiie.
dlp_ > 4 v p Ly h "y ! ) A .

o aﬁtﬂwssssﬁg‘e‘;sﬁ_ ke iy (1 SEE G
ulay e cHeEI U retortiol ihe. e oikire hakapie miidte i :
@déavmﬂgﬂo%ﬂfmé%i HRnE)

Hir o> el follov et di

<@}T@,ﬁ9m¥ﬁ‘

pid

datal¥s of Corpus Tund, shall ba submitied tother eglnnl oifice; Kunisiry of
y LRoal miok-clgsura,
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47, Thedlusing willbe dane only after pating the pemmiszion Irom the Minng Cepartimant .

You shali ale emre Lut the propémd St B onot 2 g ol any mmrupmem w’ne .ds 7 .
reguiret/prnserinefidanafied pnder I in sawel violitlon, thit pasmitsion Hall aulcmisiehly diicin-e b eanceinel
Algo, I Lre event of any Sispute on pwnership o7 land wse af tie srapased e, 1hls dlezranze shill dutbrmticaity deem
Lo be canzgled, .

Ay appeal agalastihis EC <hall e v the Ralicrar Gfém Tﬂburnr, I!- mcl'e:md, vdﬂun a pir]
preseribed underSaind 16 ol tha Nitional) R .

Thi abave nlpuliLed condltinns wilt B snlorsed lntqfqrir‘unqur m prwiﬂqn; vl&l;.‘t
Controt o Follution) Act, 3 :975 the Alr{mm:fm & Com_; uwrmn) £<£,15) mi. 5 { 2
1956 znd the PUblC ALy thsutinge Net, 1991 Hongsith inoic sriandrceots wid sulefmdefiale ke Yod:
any mer ectless paised by'the Hoa'tle Cnmlsuruw relating tothe Tubjets mutter, ot T ',;

T peeject. praponent wall v toisubmit! ifproves st afid=propesals’ ;nqqmg_ ‘ﬁn- Btk

specifios ka the Enmitonm okl GInmnce Wil 03 mosthrof Iuniaéa of\SiF coafonce. THESTAAMGEE hifafia ﬁ}q
right: 1 Tevoke. the - emdronmentak diarance;. i cafdlons b ated fare fiok Acpdem e % cHaiF uf
SEIAA/MCEF, SEIAR may ¥ e sddniond] edmdronmmal s r.-rmndiﬁe thirestingon

Thirls & requeat-vou to fake Torthir aeeetkiry attion In matter 55 par nrmi'!!m: ol &
0. 1533{!;1 d:'reﬂ A,’DQ!JE&-, #5 amended and send rrguhrmg"ana seporis 1o he lulhﬂﬂtf ,brm
aloresa’d nnhﬁuum .

L. ﬂu-. Prteelgal smr.i.nm Emdrnnrr:nt. U, Gevl, Lecknow,

2 Advigsr, 1A Dhdsion, MFniﬂry of Emvirorment, Forests & Cilmace Change, Gowr. nl India, ndlra
Paryararan Shawan; o1 BaghiRoad, Alpanj, New Delhi,

3. additienal.Direczor, Rwgiaral Difice, Minlsiry af Eavitonmen: & porusts, (Contral Reglan), Kendriya
Rhawan, 51hF|ﬂDr,5E=t=r-H A.Iz:ml, Lucknow

4 'The MembaiSecretary, WP, Pelilion Contrcl Boued, TE-LIV, Carysvaran llha\uan. V'«lbhutl Iulan-'.‘ l:iunul

Magar, Lunnuw.

ahlrinanglsuur Earda,U? ‘e _',_ f

.. Dlreigs, Deplﬂrﬁtﬁtﬂfﬁﬂdosf& l.l\nma.UF LL:MW. L L HE

r!‘.':thsler.quird III!. o et
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My
SHRIDEEPAK SINGH
Gata Nu- 332, (Khand No-03% Village-Daddakhar Khurd, Tehsil-
Nerajnl. District- Banda, L% 2y

Application hil-
o 21400754

Constlidaieyl Consent ta Operade amt Asthorisstion hereinnfier referretl to o the CCA (Cumnlidalcd
ster (Preventipn & Contrat of Paltution)

Cunrent & sudhorlzatior) {Fresh) under Section-25 of the W,
Act. 1974 und unider Section-21 of the Afr (Preventiun & Cawiral af Palluiion} Act, 1981

CCA is hereby pramted 10 SHRE DERPAK SINCHL tocsted a1 Guks Now 332, (Kbend Ne-D3) Village-
Badokhar Khurd, Tehsil- Noraini, District- Bands, U1, 210007 subjeet w the pravisions of the Water
Act, Ar At sud the orders that may he made furthier and subject o follawing ionms and condilions -

1. This CCA SHRE DEEPAK SINGH granced for the perlod from 10/05/2023 1o 3171242027 and valid For

manulicenring of olowving produets.

5  Product Quantity Unit
No c
1 [Building Stong 5600 {Cubic Meters/Yéar |-
(Khanda, Boulder.
Giti) .
2. Conditlons under, Water(? revenilon and Control of Pollution) Act <1974 as amended -
(i) The daily quantity of efflucnt discharge (KED) - T L
i e
Kind TEMuent | Quanttiy(KL.D) | Treatmenl faclitty | Discharge polnt - i
Domestic 1.0 KLD Sopiie Tank Soak: Plt "

i
ifr

(if) Trade Emuenl'ifgz_u_menl and Disposat »The applicant shull vperate Efftuent Treatmess Plant consigring

of pimarv/secondary,anl lertiary treatmend as s reguived with reforence 1o influeat quantily and quatiy:= * <. i
In cast ef sloppage af functioning of ETP, produstion has to be stopped immediately and this Bm"d‘hﬁ.“'é.-’-.

be intimated by faxfgl_ijanm’emaﬂ with a report in this regard ta be dispalched immediately. +

(i) Fhe tseated cifiCen shal be tecycled to the maximum exlent and should be reused within the premises” {

for gardening ele. Qﬁé].izy of the treated eMuent shall meel o e oRowing general and speeific siandards as '

prescribed undet En':fr:apmcnt {Protcclion) Rujes, 1946 and applicable to the wnit fram bre-10-time -

it
. I!'l Tndusiriat EfMuent Quality Standard
. )
Al s.No. ] Parometer | Standard _l

(iv) Sewage ‘I‘r"eaun'cZilt: and Disposal + The applicant shall provide comprebensive STP 25 is required with
reference to infyent uuntity and quality.In case of stoppagc of fumclioning. of §7F, production has to be ‘

] ] w o R 1. 0

(] » .|':l‘gi\.l' ™ [ a1 - = E

. ~awINE
~ MJs Drepak Singy
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9.

far us possible. The STE shull be muiugazned
scwipe th the following stundiris,

|

isting of confro!

e reuted sewayge shall be reused in gardening as
anusly so us to achicve the yurlily of the Isented

a3 Jsxn,__[Parumerers

*3, Cond ithons vuder Air (Prevearien e Cuntral af Pollution] Act -1981 a3 umehiled =~

¥ {) The applicant shall use Tolovwsg fuel and install n gom arcliensds ¢ comlrgl aysiem couns
| el Al

an required with refoence o praeratinn of cmisssis awd aperate and maintain e samc
= to the Tollowiog stunilords.

___|Srambeds

e = cwdeym— e o et e

':Z,’: equipRient

continiaus]y Sp &$ 0 achieve the tevel of polhiiom

Air Potlutlon Souree Detalls

& Na. Alr Type of fuel| Stock na Control - Helphi of
Pollutinn Device Stack
Source
1 Dust Particulate water
' ernission ttaller sprinkling
during 7 system ang
manual Graen Belt for
t’ mining, controlling dus!
' ransporiati amissian.
i onand
| Toading/un
i gading of
' Building |
i -Stone
| {Khanda, ' - L
} Baulder, : o
L Gitir). . ;
Emmission Quality Standards .
END. Stack no pParamelers Standards
1 Farticulate Matler AmbientAlr 1 Do
: Standard asper |
£(P) Acl 1986. T

in case of stoppage of functioning
immediately and this Boord has to
dispatched immediatcly

quipment, productivn has 10 be stopped

of uir poiution control &
semail with & report in this regard to be

he jntimated by fax/phone

YRR

{7i) The unit will nat use any pe O

iiii) Maise from the D.G.

[ restricted foel,
Set and other sourceis) should be control
¢ ambicnt noisc standards

for night and duy time a6 prescribed for espectivé. ot

led by providing an acestic enclosie asiEs i

required for meeting th

Silence} which are os foilows :--

uredsfzones (Ingustral, Com)

mercial, Resideniial,

Day time : from 6.00 am. to 10.00 p.m.,

Night time: from 10.00p.m. ©© 6.00 am.

4. Essential o

Standards for l Industrial | Commercial Residential [ Sllence
Naise jevel In Arca Area Area Zone
dh{A) Leg

Day |Night| Day |Night Day | Night| Day | Night
Time | Time | Time |

Time | Time | Time Timre | ‘Time

e

95 | 70 | 65 | 59

55 | 45 | 50 | 40

pcuments 2o be submitted by the Tndu

stry/Uni{ ss Applicable -

2P
Mfs Decpak Siogh

F——. LT beprmb
M

sing®
pls pe&?#
- fqnf‘.ﬁﬂ “
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0

v

Sironmeni Sttkmsatin Form-V uf Envitonment (Proteeiion) Wdes, 1950,

grterty comphanee spt of ihe A, Pheiopraph al ETRVAPCY Waste Sirpe Area,

arpetett Authorisy Fescrves e b b clungemgdifyZald any bow any cuicdiian of s CUA.

Uit hirs 10 comply With the follntvsme yweilic % generl combinma. Mo comphunce of iuy pravision of
s cca and peoviseens of the Water Svn Aas ave and azadiam ond $ilier Wastes [Mumggament und
_-:']'lanshoulldﬂ" Sovememty Rides, B 6 will rewylin 1a Tegtad action under the sforessid Acts und Rules.

! L4, In eamphance i the G IPTE ST T 2020000 (W R 6 dated 18 10 307 wsued by Deparsient nf
4 Ervitenment, | e amd Ehiaie Ulungze, Uit Peaded, Yow are duected todevelop Mivawaks Freresd s
par e sl qunlshle at BRL D s sowss vpeeo T rmingSession gspa far cnsuemyg ienely comphanee ol
shis direcnon, you are hepehy duweeted 1 sulirt 2 bank guarmee wul ssoen valdity of ang year of e
Srownt eauis lent Lo the sim nfamtial cumscint Fevs LA and Waten) or Rs. 50,000/ (Rs. Filty Thousand
Quiv) whchever Is IRORE, within 30 duys from tie dote ol ivwwonee of this ceniftente, In case of pon-
canaphlane of shis dircetion, your comsent will b revoked by the Banrd.

8. IF th mint uses the gt watn i reguises the primissivn o SGWALC GWA for waler abstimtien ‘
gron the wihustey with have W obtam Nu wbgection cenificate fur abstraction uf our| waser. b will by the
ensibelity of the jndnstry 10 camply with (e various cesduions of the NOC obtained from the
aurorty and submit to the Board, withi 3 months ume (@iling which CTC wilt be revoked.

b

{

h
£

rexp
compeient

General Condltions:- |
1. The appiteont zhall gel soalysed the stimples of ¢ Mvenemissionihazardons wastus al least onee in @ thees

maongh from fhe labomiary recopnized by the MokF and shall report 1o Uie UPPCH.

2. The .-:pplzmhl shall however, not withoul the prier conssat of st Bourd hring into use any new or aliered -
outlet for the dischare of ¢lucnt or goses iission or sewage waste Lo the unit.

3, Troated Industiz] waste water and domestic waste water shal) be disposed jaintly at oue tispasal point.
The applicam shal! pravide dischacge measurement cquipment a1 fina! disposal poine. _ )
4. The applicant shall stricrly comply with conditions of (his CCA and submic complionee repoxt of stipulated
condilions within 30 days of receipt of this CCA., IFat any peint of time, i 15 fonnd that the industry is not
complyine with stipulated conditions or any further direclion/instrustion issued by the Board, legal action
shalt be initiated agrinst the applicant, .

5. 'The upplicant sholl maintzin good house keeping. All valves/pipes/sewerdraing ete. must he leak-proof

f. The ingostry shall provide uninterrupted ¢y Lo the STP/ETT inlet and outlet points, Air Pollution
Contro} cyuipment and stack for smueidl ssmpling/mionitoring of eMicfuncy of pollution conerof sysiems..
7. The industry shall provide Inspeetion Book at the time of inspeetion to the Board's officials.

8. Whenever due (o 2ny accident or other wnfareseen act or event, such emission oceurs or is apprehended to
ascur in excess of standareds lnid down, such infermation shall be reparicd (o the Boaed's offices and all..
ather concamed offices. In case of fufluce of pollution contral equinment, the praduetion process connected
to it shall be stopped with immediate effcet, - -
9. The industry shall operate i a manner so thal al) enissions be emitted through desipoated chimney/siack .. h
only. ’
10. In: case of any damage Lo the agricuhure productivity, uman habitatien ete. by the operation of industry,

it sholi be imperalive lo stop production in the indusiry wilk immediate effect pnd such information shal! bo

reported to Board's offices, The indusiry shall b liable to pay compensotion also in such cases as decided by

the Compeienl Autharity. _ -

t). The applicant shzll apply before the 69 days of expicy of CCA or any chongt in produstion iypes/
production capacity/manufacturing process/enpacity eahancement eic. or any change in effluent discharge
point or ¢mission point '

o L ] N LI TP - & omAr (30 at LN ] L - v "y 3‘\»1‘!:
"'"-r;}f-lﬁ e
M Deepak Siagh
] 1]
wide . - e primnd B
S ey D R
s Gt e T
y
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H)/’U( ~

went 18 valiid (er production of Building Sione (Rhanda, Baulder, Gitii) ~ 5600 Cu Meler/Year by

and semi mechonized mining in 0,56 Heelare leased oren ut Gnta No- 332, (Khand No-03) Vitlage-

RiE Imr Khurd, Tehsil- Maraii, District- 3imda,

: “; Fening vnis shall comply with she conditions of Enviranmental Cleotanee issued by Stoie Level
sgironmuitt Impict Assessment Awdhuority (SEIAAY, vide later no. 456/P2rya/SEIAA/S846-5028/2020

Fgiptubtancousty with the expiry of mining Jease.
"4, Miniog shall be done as per EC issued by SEIAA and directions given by Miniag Bepartment/Districe e

| Administration.
5. Unil shall develep and maintain green belt os per the conditiens of Envirenmestsl Clearaove.
&. Unit shull not withdmwal gmuml waler for any indusuial activity wilhol oh!ammg NECCSSAry permission

from UPGAWVA,
7. The domestic effluent shnﬂ be tweated through septic wnkisoak piL or provide mobile tailk:t I'aclllly.

Industry shall majnwin ZLD.
8. Unit shall make water sprinkling smangement throogh Tankers for dust suppression al different spurces of
dust emission during mining. tarspormmion. loading and untoading of Building Sianc {Khanda, Boulder

Gini),
9: Unit shoukl operale und maintain instelled water sprinkler system effectively and cummuuusly 1o achlcve

the standards prescribed under E(P) Ruies, 1986.
" 10. Unit shull submit Ambient uir monitoring reports of NABL aceredited fuboratery on quarterly basis to the

Bopard.
F1. All rucky, wraciers used in transportsion af Bm]dmg Stone (Khanda, Beulder, Gitti) shall be cnvmd by

canvas sheel ta prevent dust emissian.
2. Warer will be sproyed after loading aclnuty (if' Boilding Stane (Khanda, Boulder, Glm) collected cuuld

be dry condition)
13, The dust suppression measures like water spraying will be done on the haul toads and working aveas,

14. Indusiry shavld comply with the provisions of Hazardous and Other waste (Manugcmeni & Trens

boundary Movemeat) Rules 2018.
13, Solid wasre should be disposed in such manner, se Ut no water, air and soil pollunnn 1akes plut:c.

16, Indusiry shill abide by dircerions givon by Hen'ble Court, Hon'ble NGT, MoEF&CC, Centrul Pellutivn
Control Board, LII'PCB and District Admm istration for prolection and safe guerd of enwronment ﬁ-om ume:

.~

to time. -

17, The unit shall submit the latest copy of Audited Balance Sheet/C.A. Certificate (Fixed Asscts-!- Cum:n: o
Assets - Current Liabilities) for verification of the Consent fee payable by the Industry within 15 days ]‘n- i
cnse CTO fec dues then it shall be submitted to the Board immediately. I
18. Consent fees if revised, shall be payable by indusmy from the date of its applicability.

19, Industry shall comply with the relevant provisions of Environmental Laws,
20. If closure order is issued by CPCB or UPPCB against the unit, then CTQ issued t;arln:r will remain

suspended during the closure period und after ensusing the compliance and afler revacalion of ciosure order,
the CTO will awtomatically be ¢ffective with additional conditions menticaed in the closure revocation

order. RAXNDRA
© RAJENDRA SINGH Sipimsi st

Lo L BN I 0 o PR NP TR A . IR R S I
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Ul_'PCB., Banda with direction to send the compliance repont of CTO conditions on

RAJENDRA SINGH S ot
Clief Envirgnmentab Officer {cirele-2)
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VAKALATNAMA

BEFORE THE HON'BLE NATIONAL GREEN TRIE\UNAL PRINCIPAL
BENCH, NEW DELH!
Origina$ Application No.422 of 2023
Abhishek Shukla S/Q Sri Keshav Prasad Shukla, RIC Village Jarar,
PS-Givwan, Tahsil Naraini, District-Banda, Mob. No.-8532378463
... Applicant
: Versus
State of UP & Others : rmmrncernr Respondents
) 'KNOW ALL o whom these present sha!l come that I, Deepak
Singh, son of Shri Rampal Singh, aged about 36 years, resident of
Akvarpur, Banda Road, Bharatkoop, Tehsil Karwi, District Ghitrakaot {UP),
lhe above named respondents, do hereby appoint (herein after called the
advocate io be out Advocate in the above noted case autharise him:-
Syed Mohd. Fazal, Advocate {U.P.03881/08), Office cum rosidence G-

207 GTB Nagar, Kareli, Allahabad/Prayagraj UP 211016, Mobile

no.9889010500

To act, appear and plead in the above-noted case in this Court or in any
other Court in which the same may be fried or heard and also in the
appellate Courl, including High Court subject to payment of fees
separalely for each Court by us. To sign, file, and present pleadings,
appeals, cross objeclicns o pelitions for execulion review, revision,
wilhdrawal. compromise or other pelilions or affidavits or other
documents, as may be deemed necessary or proper for the proseculien of
the said case in all its stages.

To file and take back documents of admit andfor 'deny the documents of
cpposite party.

To withdraws or compromise the said case or submit to arbitration any
differences or dispules that jay arise touching or in any manner refating to
the said case. To take execution procesdings. The deposit, draw and
receive money, cheques, cash and grant receipls thereof and to de all
olher acts and things, which may be necessary lo be done for the
pregress and in the course of the prosecution of the said case. To appoint
and instruct any ather Legal Practilicner, autharizing him lo exercise the

- power and authorily hereby conferred upon the Advocate whenever he.

may think it to ¢o s0 and 1o sign tha Power of Atiorney on our behalf,

And we ihe undersigned do hereby agree lo ralily and confirm ali scts
done by the Advacate or his substitute in the matter s our own acls, as if
done by us to all intents and purposes.

And we underiake thal we or our duly authorized agenl would appear in
the Gourt on all hearings and will inform the Advocale for appearance
when the case is called,
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And we undersigned do hereby agree not o hold the advocate or his
substitule responsible for the result of the said case. The adjournment
costs whenevar ordered by the Court shall be of the Advocate, which he
shall receive and retain himself. And we the undersigned do hereby agree
thal in the event of the whole or pari of the fee agreed by us to be paid 1o
the Advocate remaining unpaid he shall be entitied to withdraw from the -
proseculion of the sakd case unbl the same is paid up. The fee sailled is
only for the above 'case and abave Court. We hereby agree that ance the
fee is paid, we will nol bo entitied for tha refund of the same in any case
whalsoever. If ihe case lasis for more than thres years, the advocate shall
be entitied for additional fee equivalent to half of the agreed fee for every
addition of three years or part thereaf,

IN WITNESS WHEREQF We do hereunto set our hand o these presents
the contents of which have been understood by us on this 7" day of _
February, 2024, ) : ]

Accepfed subject to the terms of fees.

Advocate 1- Glient ’
) e 9&- | ' Ms Deepak Singn
e

Proprieter

Mfs Decpag Sing, |

| Propﬁ'fﬂr
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